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Hon’ble Shri Justice Ashok Agarwal, Chairman
Hon'ble Shri R.K.Ahooja, Member(A)

New Delhi, this the 24th day of Novemher, 1999

Shri Ujijawal Singh

s/o ;Shri Ratti Ram.

emp loyed as Cash Overseer

in Ashok Vihar Head Paost Office

Delhi

r/o Delhi

c/o Shri Sant Lal., Advocate
C-21(B), New Bultan Nagar

Delhi - 110 058. , ... Appiicant
{By Shri Sant Lal. Advocate)
>V5.A

The Union of India through
the Secretary

Ministry of Communications
Department of Posts

Dak Bhawan

New Delhi-110 001.

The Director of Postal Services (P)
0/0 the Chief Postmaster General
Delht Circile

Meghdoot Bhawan

New Delthi - 110 001.

The Senior Superintendent of Post Offices

Delhi North Division

Civil. Lines

Delhi - 110 054. ... Respondents

(By Shri V.S.R.Krishna. Advocate)

d RDER (Oral)
Justice Ashok Agarwal, Chairman
An order_passed on 23.5.1994 in disciplinary
proceedings impesing a . penalty? withholding next
incrementg for two vears withéut cumulative effect and
for recovery of Rs.1,000/- from his pay in 10 monthly

equal instalments is impugned in the present

application.
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2. Applicant while working as a M?il Overseer of
Posts and Telegraphs was issued a charge-sheet on
27.8.1893. By a _communication dated 15.10.1983
applicant asked for copies of documents to be relied
upon in the disciplinary proceedings. By a
communication issued on 15.11.1883 and served on the
applicant on 18.11.1Q83 applicant was offered

inspection of the documents. Applicant however. as he

was admitted in the AlIMS for evye operation on the

able o h‘ﬁa l'msYsu_L-'cn )
very date. was not hed e

commtr-icad ion  e=fer——te————mspection. in the

circumstances, no inspection was taken and no reply fto
the charges was submitted by the applicant. Appilicant
was discharged from the hospital on 15.1.1894.
However . the impugned order was thereafter passed on
23.5.1884 . The said order is an ex-—-parte order the
same having been passed without applicant having taken
inspection of the documents and without submitting his
reply to the al legations contained in the
charge-sheet. Applicant has thereafter on 16.8.19¢84
submitted a representation to the appellate authority
seeking to impugne aforesaid ordetr dated 23.5.1984.
Since>no decision was taken by the appelliate authority
on the revision application; applicant on 22.1.1998

has Tiled the present 0OA.

3. We have heard the learned counsel Shri Sant Lal
and Shri V.S.R.Krishna, appearing for the contending
parties and we find that it will be, in the interest

of justice, to remand the matter back to the



/rao/
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discihlihary authority for the purpose of affording
the applicant the requisite inspection of documents,
aﬁ opportunity to submit his reply to the charge—shéet
and thereafter for passing a reasoned and speaking
order in accordance with law. it is 1tfrue on the
showing of the applicantj%#sx he had taken no steps to
take inspection and submit his reply after he was
discharged from the hospital on 15.1.1884 +till the

passing of the impugned order on 23.5.1884. Applicant

being a Class-11| employee. it is possible that he was
not suitably advised to take the requisite and
immediate steps in the matter. Taking an over all
view of the matter, we find that interest of iustice
wfll be met if a proper opportunity is given to the
applicant befare an‘ order is passed on the

charge-sheet issued against him on 27.89.1883.

4. For the foregoing reasons, the impugned order
passed on 23.5.1984 is quashed and set-aside. The
disciplinary authority witl now take steps to offer
the apptlicant inspection of documents which had
earlier been offered by the communibation dated
15.11.19893. 4t will give an opportunity to the
applicant to submit his repty. Disciplinary authority
will thereafter proceed to pass appropriate orders in

accérdance with law.
5. The present application is allowed in the
aforestated terms. There will, however, be no order

as to costs.
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